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e ~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
OA ,589/95 dét.6-11-97

Between
Seera Prabhu Sankara Satya -Vara Nagesh : Applicant
and’

‘1. Supdtg.cEngineer
Vizag Central Circle
Central PWD Circle Office
Murali Nagar ;

Near Birla Cempany
Vigakhapatnam 500:007

2. Executive Engr;
CPWD, Circle Office
Murali Nagar, Near Birla Ce.

Visakhapatnam ¢ Respondents
Ceunsel fer the applicant ¢ N. Rémameham Rae
: ' : Advecate
Ceunse)] fer the‘réspondents :NV Raghava Reddy

: CGSC
CORAM

i

HON, MR. R. Rangarajan, Member (Adma.)

Hen. Mr. B,S. Jal Parameshwar, Member {Judl.)
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OA .589/95 dt.6-11-97

Order

Oral erder (per Hen. Mr. B,S., Jal Parameshwar, Member (Judl)

'Heard Sri Siva fer Sri N.Ramamshan Rae, learned ceunsel

fer the applicant and Sri N.V. Raghava Reddy, learned ceunsel

. fer the respendents.

1. .The applieant claims te have werkédd as Typist in the
office eof the respendents en daily rate pPaslis witn errecc

frem 9-5-1988. It was wubmitted that he was ﬁif@ Rs.20 per
day and subsequently daily wages were increased te Rs.30/~ per
day and further enhanced te Rs.41/- per day. The applicant

‘further submits that he was erally terminated by the

Respendents during Nevember, 1990. Hence he has filed this OA

for a directien te the respendents te regularise the services
of the applicant in Greum-C pest as Typist withi*all cense-

quentisl benefits and declare the actien ef the respendents

. in‘terminatiﬂg the service as illegal and arbitrary.

-

2. The respondenté have filed their ceunter stating that
the applicant was engaged periedically and hb’haé.not cem—
plated 240 days @wiég te San anq he was alse disengaged from
service in 1990. Hénce the‘appl;cant has—set has ne right te.
‘ask for‘regularisati@n in Greup-C. )
3. .puring fhe ceurse of arguments, the learned ceunsel fer
thé.reséondents realied upen the decisien ef the Tribunal in
OA.587/91 dated 14-2-1994. The said OA was decided relying
upen the ebservatiens made in OA,1589/93. Beth the sides
agree that similar directien may be given in this OA alse.
Hence, the fellewing directien is given :

“AS regards appeintment te a Greum-C pest, it has te be
dene in accerdance §1ﬁh the relevant recfuitment rules and it
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is epen te the asplicant te apply fer such a p@st. He
can be engaged enly if he meets with the specificatiens
laid éewn in the recruitment rules. Hewever, as regards

his eéngagement in aiGreup-D sest, the respendents shall

censider the case ef the applicant fer such engagement either

en a Casual basis, er, en a Regular basis in accerdance with

the instant scheme/?ules and in preference te juniers and

Lomtmmlnamwes W

4. The OA is dispesed ef. Ne cests.

(R. Rangarajan)

B.S. J

mber (Judl.) Member (Admn.)
60—
' Dated : Nevember 6, 97 k ‘

“f?:j?:1i7?4cﬁ.

Dictated in Open Ceurt
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Copy to:=

1. The Supdtg. Enginmer, Vizag Central Circle, Central PUD Circle
0ffice, Murali fNagar, Near Birla Company, Yisakhpatnam.,

2. The Sxecutivs Enginesr, CPUD, Circle Office, Murali Nagar,
Neer Birla Co. Visakhapatnam,

3.} One copy to Mr. N.Ramamchan Rao, Advocate, CAT., e

4, One copy to Mr;:N.U.Raghava Reddy, Addl.0GSC., CAT., Hydé

5. One copy to Mr. BSIP M{3), CAT., Hydf} -

6. One copy to D.R.(A), CAT., Hyd. |

7.. One duplicete. |
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